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TEAMO PRODUCTIONS HQ LIMITED

(Formerty known as Gl Engineering Solutions Limited)

CIN; L74110DL2006PLC413221 @ CaHaPa Baﬂl\ E'AUCTIGN SALE DF PHUPEHTIES on 05 12 2023

. A Government of India Undertaki
Regd. & Corporate Office : Unit 1308, Aggarwal Corporate Heights, Netaji Subhash Palace, New Delhi-110034 i s

Tel No: (11-44789583, Website: www.gieslin: E-mail ID: cs@gieslin l, S Sad Last date of EMD : 04-12-2023

NOTICE OF POSTAL BALLOT & E-VOTING INFORMATION

MOTICE i= haraby given that pursuant to Section 110 of the Companias Act, 2013 ("the Act’). read with the o
HUIEE- E':l af‘d ?? |;|'|: thE {:EII'I'IFIEI'IiE-‘E [rﬂa*‘lﬂg&l‘l‘l&l‘ll End .F'uljl'l'lll'lli'ul'ﬂtﬂl'l:l HUIE'S 21':”'4 a5 mﬂ!f' h'E aﬂ'IEI'IdEd .II.I:“TI MEET HE-EDIHIERHfl HA-HA&“EHT tﬁH“: H BR&HC!'L A-'I.I', IST FLWH. HM.E H;HA-E. HEW DELHI'11“U1E|- Elllﬂlt E] ﬁhma&@ﬁﬂﬂlﬂhﬂ“hm
fime fo fime and such other applicable laws, the Company on October 27, 2023 has sent and completed the 5
dispatch of F'l:n_s.tal Eallot nptit:e|s] dated October 25, 2023 through slecironic mode only to those sharsholders o : _ . : E—A—uﬂ]—q"—‘ﬁ-&—-lmlm—& . . .
whose email id's are registered with their depository participantis or the Company's Registrar and Share MNotice is heraby given to the public in general and in particular o the Borrower (s) and Guarantor (s) that the below described movable | immovable property mortgaged'hypothecated charged to the Secured
Transfer I"'-!;!Eﬂi' Mis. Bigshare Services Private Limited 2 . Creditor, the possession of which has been taken by the Authorised Officer of the Canara Bank., will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis on 05-12-2023 from 12:30 PM
The approval of Mernbers of Teamo Productions HQ Limiled (the Company’) ks being sought for the loliowing 't0 01.30 PM through E-Auction under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with Rule 8{8) of the Security Interest (Enforcement) Rules,
Fezolutions by means of postal ballot throwgh remote e-vofing: | 2002
. = I
15'"“ ?“_“f""““" “m'j“'”"“';:_ o P T = For detailed terms and conditions of the sale please refer the link “E-Auction” provided in Mis Canbank Computer Services Ltd., J P ROYALE, 1st Floor, # 218, 2nd Main, Sampige Road, (Near 14th Cross)
Dild?pa?;we Sﬁéd'ff?ﬁuﬂeeﬁiﬁn ORUITE SRR o e COnpey 8 T s e Malleswaram, BANGALORE- 560003 - website - https:/lindianbankseauction.com Contact person Mr Pratap Kanjilal / Mr. D.D. Pakhare - MOB: 9832952602/8898418010/9480691777 Land Line 080-
D : R E";ue o resfarsncn Shares of hacempeny s 100 [Riipees Tan 23469665 email: ccsleauction@gmail.com or eauction@ccsl.co.in or Canara Bank's website www.canarabank.com
Only) each to Re. 1/- (Rupee One) each ' EMD amount of 10% of the Reserve Price is to be deposited by way of Demand draft in favour of Authorized Officer, Canara Bank, or shall be deposited through RTGS/NEFT/Fund Transfer to credit of A/C
] To approve alteration of capital clause of memorandum of association of the cormpany conseguent to Name-SLOLRTGS NEFTPMTENS 0,Alc No 209272434 IFSC Code: CNRBO003038 on or before 04-12-2023 uptﬂ 05:00 P.M.
the sub-division of the face value of the equity shares and preference shares of the company a. Reserve Price (Rs)
4 | To approve raising of funds through issuance of securities by the company Sr. Borrower [ Guarantors / Details of movable | immovable property Total D b, EMD (Rs| II']':Iarmz n: “.II:E
The Ministry of Corporate Affairs (MCA) vide its General Circular No. 082023 dated September 25, 2023 has No. Mortgagor Name & Address and status of possession otal Dues c. Incramantal Bid (Rs) erson to
axtended the timeline to send the nolice including postal ballot notice{s) by e-mail 1o all its shareholdars till 4 Date of E-Auction contact
September E_.EI. 2024. Hence, there will be no despatch of physical copies of Motices or Postal Ballot forms. — - — . . - - :
The vating rights of the Members shall be reckoned on the Equity Shares held by them as on the close of 1 | M/S Presidium Ice, Through Proprietor: Mr. Neeraj Dhingra, B-73, Sector 64, Noida | Residential Apartment No. 12009, 12 TH Floor, in multi- | Rs. 61,63,791.10 as on 30.07 2012 | &, 37,50,000/- SH MANISH
business hours on Friday, October 20, 2023, baing the cut-off date fixed for this purpose. District- Gautam Buddh Nagar {U.P) 226022 storied building constructed on Group Housing Plot | plus further interest thereon from b. 3.75.000/- KUMAR LOHIA,
The Company has engaged the services of National Secuntles Depository Limited ("NSDL") for providing Factory Add: Plot No |-37, IDC, Masoori Gulawati Road, Tehsil - Dhaulana , Hapur- | No- 7 in the Township known as Crossing Republic, | 31.07.2019 along with expenses, | ™ ™ ™ Mohile No.
E-woting facility to all the Members. Members are requested to note that e-voting will commence on Saturday, 245301 Dundahera, Ghaziabad with super area 1270 sq fit | other charges, el c. 50,000/- 9821096386
Ffbex 20, 20 (.00 AN et v S Lnclgt vt 28, SI25 (. DDFMN, Lier-oicewileh e cautirg Smt Kanta Dhingra Wio Shri Subhash Chand Dhingra, Flat No E-2/12008, GH-7, m;"b'i:;”’“ﬂslﬁf:;:: g;';;ﬂ?;j; g'hﬁ;f,:}‘; d. 05-12-2023
FIRACILIGE S T Gl 0l Crossing Republic, Dhundhera, Ghaziabad-201009 : | i
: e = - . : ] ] Shni Subhash Chand Dhingra Bounded by: East: 24 Mir
The Board ':'.f D"Etfi_m of the Clurnpanj.-' |the “Board") has appointzd W/s. Kumar G&Co. Cﬂmp&n}r&r,rﬁar}-. Mr. Neeraj Dhingra S/o Subhash Chandra Dhingra, Plot No- | 37, Industrial Area, 1DC | A ;—: Wast P i [u m-.p th:
as the Scrutinizer (“Scrutinizer”) for conducting the postal ballot through remate e-voting process in a fair and : ; ; 08 Hoad, Vel FTopokad. s Tof. Schiovtank, Narh:
trENSRETENt Manner, Masson, Gulawati E'::Ed. EEhSl'-IDhELl'EnH- Hapur-245301, !-'Etﬂr Pradesh Also ab! E-| Praposad site for Golf Course , Sauth: Vacant Lard
The Postal ballot Notice is also available on the Company’s Wabsite e, wwwaieslin and on the website g‘: Egiih{iﬁhi'ggiﬂﬂgﬁigl::ﬂlg ?ﬂﬂffg.é]:;digrrghﬁﬁatﬁg {r:};é-izq*]‘lguﬂgﬂ . ::Taﬁ: ?ubjeﬂpmperh' is under Symbelic possession of
of the Mational Securities Depository Limited at waw.evoting.nsdl.com and akso on the website of the Stock s ; . g 53] ; 3 _ i .
Exchanges where the Company's shares are listed i.e. BSE Limiled and National Stock Exchange of India 7.Crossing Republic, Dhundhera, Ghaziabad-201009 *SANo. 34012021 is pending with DRT Lucknow.
Limibed. ; ; : ;
The result of Postal Ballot would be announced by the Exscutive Director or any person authorised by him on xg rl?r-l?ﬂ:::c?nmga tﬁg‘ﬂﬁg:ﬁ l:r;];r:éc:;.:ppﬂg;b:;r: mg ::Eshnnzﬂd Officar and may contact SH MANISH KUMAR LOHIA, Mobile No 3821096386 and SMT.AKANSHA DP, Moblle No 8826933887 Canara Bank, ARM ll Branch during office houwrs
or before Monday, Mevember 27, 2023, on Stock Exchange(s), where shares of the Company are listed and ) i s

displayed along with the Scrutinizer's report an the Company's Website |.&. www.gieslin and on the website of | Date : 27-10-2023, Place : New Delhi Authorised Officer, Canara Bank
the National Securities Dapository Limitad at www.avobing.nsdl.com b

For Members who have nod registerad their e-mail address 5o far, are requested to register their e-mail address

by sending an e-mail 1o the Company/RTA directly = .
In case of any quenes, you may refer the Freguently Asked Questions (FAQs) for Shareholders and e-voling ID FE Fl IISt Bﬂlll( I-“T"tEd IDFEC: FIRST
user manual for Sharehalders available 3t the downboad saction of www.evoling.nsdl.com or call on : 022 - FORM G 1 {erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known a3 IDFC First Bank Limited) Bank
4335 7000 and 022 - 2490 700 or send a request at evoling@nzd].coin INVITATION FOR EXPRESSION OF INTEREST FOR CIM : L6511 DTHEU‘HFLE[IH??EIE : .
~ For Teamo L S A A ERIEL LTI BIAE] | Registered Office: - KRM Towers, 8th Floor, Hamington Road, Chepet, Chennal- 800031,
Eomech s Fmduttl;;: HQ Limited AT RZ-80-A-13 GIF TUGALKABAD EXTN. NEW DELHI SOUTH DELHI -110019 Tel | +91 44 4564 4000 | Fax: +01 44 4564 4022
[Formery Known a5 Gl Engnesnng soltons Limted) iUnder Regulation 364 (1) of the Insalvency and Bankruptey Board of India z
Placa- Delhi Deepak (Insolvency Resolution Process for Corparate Persans) Regulations, 2016 Notice under Section 13 (2] of the Eenurltiiatim} and Reconstruction of Financial
Date: October 27, 2023 Company Secretary and Compliance Officer RELEVANT PARTICULARS Assets and Enforcement of Security Interest Act, 2002
1| Name u[ﬂ'lE Corporate Debtor | Aerens Jai Realty Private Limited The following borrowers and co-bomowars availed the below mentionad secured loans from IDFC FIRST Bank Limited {erstwhile
=1 along with PANICIN/LLP No. | PAN: ACCAG440P | CIN: UT0101DL2000FTC105269 | | Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of
ﬂ;ﬁ] ﬁm '[.El[lﬂl‘:l Bank _fl . . POSSESSION Address of the registered office gi-?j?gl‘lhﬁ "?q"F TEEI?AF;?E%E;!H- the below-mentioned borrowers and co- borrowers have been secured by the morigage of their respective properties. As they have
s P. B. No. 20, Saini Bhawan, Delhi-Rohtak NOTICE T i e hﬁ_;g : fazrelf-l ggrea% ill'l : - | failed to adhere to the terms and conditions of the respective loan agreements and had become irregular, their loan were classified
Road Dhararnpura 124507 (For Immovable i "ﬁé}'ai'lé"ﬁ1'}lﬁéé_whme_néjﬁiy_ Hot Avallabla as MPA as per the BBl guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
: Property) | of fixed ssets are located amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective
& | Ingtalled capacity of main P, nobces issued more particularly described in the following table and further interest on the said amounts shall also be applicable
| products! services and the same will be charged as per confractual rate with effect from their respectiva dates.
Whereas & | Cuantity & value of main products/| The company operates in the real estate secior, Outstandin
The undersigned being the Authorized Officer of the Canara Bank under the Securitization and | services sold in lasl financial year | which means there are no products. gr |  Lean Type of Name of Section S ﬂg
Reconstruction of Financlal Assets and Enforcement of Security interest Act, 2002 and in exercise of 7.| Number of employees! workmen | 2 || Ng Aecount yion | borowersand) 13(2) per Seclion Property Address
powers conferred under Section 13(12) read with Rule 3 of the Security interest (Enforcement) Rules, 2002 & | Further details including kst available| Details can be sought through email at: No. co-borrowers | Notice Date| /o 12) Notice
issued a Demand Notice dated 25.07.2023 calling upon the Borrower Mrs Pinki W/o Sh Anil, R/o House No financial sialements (with schedules) | cirp.ajrpl@gmail.com -
63, Ward No 2, New Patel Park, Bahadurgarh - 124507 and Mr Anil 5/o Sh Karm Singh both R/o House G*I"m?ﬁfﬁ- "51"-5 of crediors, 1 (14537282 HOME | 1. SOHIL KHAN|14.10.2023 | 50,47 697.65/- | ALL THAT PIECE AND PARCEL OF GROUND FLOOR
no 63, Ward Mo 1, Vikas Magar, Line Par, Bahadurgarh - 124507 to repay the amount mentioned in the ﬁﬂ:;}iﬁ: a?_:as;"?t;ﬁ;:;dfwm LOAN | 2. IRAM AND FIRST FLOOR (WITHOUT ROOF RIGHTS) OUT
notice being Rs. 7,01,307.10 (Rupees Seven lakhs one thousand three hundred seven and paisa ten o ERoibiite Tor rosoiil itanits | Datail b H hrouah (3t ' KHANAM OF FREE HOLD BUILT-UP PROPERTY BEARING
Iy} plus further interest together with all costs, charges, expenses (minus recovery if any) within 60 QIO PR IR R IGQINE | A REND o S SO UGRT. KOLGRT- ATl R
3: ‘-';}[fﬂm i e of Fecelil GOt sald Tiotes: " \under section 25(21{h) of the | cirp.ajrpl@gmail.com NO.J-167, LAND AREA MEASURING 100 SQ.YDS,
1 i LR _{Code is aallabls at . SIZE 15 60') & FREE HOLD BUILT-UP PROPERTY
The borrower having failed to repay the amount notice is hereby given to the Borrower and the public in 10 Last date for recaipt of expression | 12/11/2023 [EEAFEING NDJJ-EEF-A LAND AREA MEASURING 80
general that the undersigned has taken possession of the property described herein below in exercise of _{ofintarest o : bt :
powers conferred on him/er under Sub Section (4) Section 13 of the Act read with Rule 8 of the Security 1 Eg:&iﬁf;féﬁ‘ﬁﬁ'gﬁlﬁ‘ng 2212023 SO.YDS. | SIZE 12X 607) OUT OF KHASRA NO.30E,
Interest Enforceament Rules, 2002 on this 27" day of Oct, 2023. Bl 5at date o cibrassion of ST1/2023 - SITUATED IN THE AREA OF VILLAGE KHYALA
The Borrower/Guarantors/iMorlgagors in particular and the public in general is hereby caulioned not lo | objections to provisional list o DELHI STATE. DELHI, COLONY KNOWN AS VISHNU
deal with the properly and any dealing with the properyfies will be subject to the charge of Canara Bank, 13 Dale of issue of final list of 0TH212023 GARDEN, NEW DELHI-110018, AND BOUNDED AS:
Bahadurgarh Branch for an amount of Rs. 7,01,307.10 (Rupees Seven lakhs one thousand three | | | prospective resolution applicants EAST: PLOT NO. J-168, WEST: PLOT NO. 166
hundred seven and paisa ten only) plus further interest together with all costs, charges, expenses till " aﬁf‘;ﬂﬂ:ﬂiﬁdﬁuﬁ“ﬂf i"fﬂ“;;;g_lﬂ":_ﬂmx 271112023 NORTH: GALI SOUTH: GALI
seasteen:tﬁﬂin;vgighﬂlg rmse:rﬁnﬁrr:g];i;?:gEads:ztzmmmn of sub-section (8) of sechion 13 of tha Act, in { and request for resolution han to You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
F i ! ; : .,r _| PrOSpaCHVe: NesORINON AppCA _ with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details shown in the above fable
= L 1%, Last date for submission of 2711212023 (Extension of the CIRP pericd wil wilh contracled rate of interest thereupon from their respective dates and olher costs, charges elc. within 80 days from the
resolution plans ba sought in due course, as the current CIRP : : P : : R . i
3. No. | Detail Of Property Name of Owner period is Set 1 expire on 26/11/2023) -::al:a. of this publication, failing which -.hg undersigned shall be mqstramed.lﬂ initiate grncmdmgs_ unj:jar Saection 13 (4) and
EMT of house admeasuring 50 sq. Yards having approx. 875 Sq. Ft. RCC canstructad 16| Process email id to submit EO| | cirp.ajrel@gmail.com saction 14 of tha SAF_'.F._MESI Act, ag.;.unm thg mn::-rt_gau;ﬂ-:l_ p_rnpar‘.ms mentionad hgremahme to realize the amount dua io
area being 1/450 share, out of total land measuring 7 Bhigha 10 Biswa Pukhta{22 Prabhakar Kumar IDFC FIRST Bank Limited {(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
Bhigha 10 Biswa Kh-am]-' comprised In Khewat No. 1120, Khatoni Ne. 1830, Khasra Date : 28.10,2023  Resolution Professional for Aarer:: Jai Reality Privaétﬂg'umitad known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13) of the said Act from transferning fhe
£ ; L 3 3 . Pinki i i R Mo IBBUPA-002NP-NOOF F42018-201901 2373 j I 1
1. |No. 2762,2763,2769,2770,2772, total Kitte 5, situated within revenue estate of | g aoi Placy. Def 0. 22 = | said secured assels either by way of saleflease or othenwise, Sdi-
Bahadurgarh at Surat Magar, Railway Line Par, With in MC limits, Bahadurgarh, Distt A Authorized '-?*“_“'
Jhajjar and bounded as under: East- Gali 10" wide (side 20°-0") West - Plot Deshraj . IDFCFIRST Bank Limited
(side 20'-0") North- Plot of Anand (side 22°-6") South- Gali 18’ wide (side 22'-6") Date: 28.10.2023 (erstwhile Capital First Limited, amalgamated with

Place : NEW DELHI IDFC Bank Limited and presently known as IDFC First Bank Limited)

' E-AUCTION SALE NOTICE FOR
i ey & \@f [TiIF] punjab national bank

Date : 27.10.2023 Place : Bahadurgarh Authorised Officer, Canara Bank

OFFICE OF THE RECOVERY OFFICER -l

DEBTS RECOVERY TRIBUNAL-Il, DELHI
4th Floor, Jeevan Tara ELHldIt‘Ig!_. Parliament Street, New Delhi-110001 E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 read with
R.C. No. 21212017 Sale Proclamation provison to Rule 8(6) of the Security Interest (Enforcement) Rule, 2002. Notice is hereby given to the publicin general and in particular to the borrower (s) and Guarantor (s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the Physical possession of which has been taken by the Authorised officer of the Bank/ Secured
SYH DI GATE HA‘"“ Versus MH' DEEFAK EARG Creditor, will be sold on" As is where is", "As is what is", and "Whatever there is" on the date as mentioned in the table herein below, for recovery of dues due to the Bank/Secured
PROCLAMATION OF SALE UNDER RULE 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, creditor from the respective borrower(s) ,and Guarantor (s). The Reserve price and the earnest money deposit will be as mentioned in the table below against the respective
1961 READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993 properties. SCHEDULE OF THE SECURED ASSETS
CD#1 Mr. Deepak Garg Sio Sh. Jagroshan Garg Rio 505, Ground Floor, Shakti Khand-lll, Indirapuram, Ghaziabad {LLP). Also at: ATDE of D TNot EXP)
House no. 341-A/34 Shalimar Park Extn, Gali No. 4, Shahdara, Delhi-110032 Name of The Branch Description of the Immovable Properties e il [ AR ori
CO#2 Mr. Prem Chand Slo Late Sh. Ram Lubha Rio E-31, Double Storey, Quarters Mot Khan, Defhi-110055, Alse at; 105191, Gal Sr. Name of the Account . B vt Ao e 1 ESEVETTICE | DATE |  Detais of
m“ﬁ»’iﬁ" fhed EE"}:HMEEIE ificate Mo, 21212017 dated 03.08.2017 drawn by the Presiding Officer. Debts R Trbunal Vo Name & Addresses of The Mortgaged/Owner's Name (Mortgagers Demand Notice under Sarfaesi Act 2001 (Rs. in Lacs) & TIME The
reas as per Recovery Cerfificate Mo, 212/ aled 03.08, rawn by the iding Officer, Dabts Recovery Tribunal-i Borrower/Guarantor/Mortgager £p tv (i - OF Encumbrance
menticning a sum of Rs. 16,38,082)- (Rs. Sixteen Lacs Thirty Eight Thousand and Eighty Two Only), CDs are jointly and / or / /Mortgag of Property (ies)) f) PresentOutstanding | (B) EMD AUCTION|  KknownTo
severalty liable to pay the amount of Rs. 16,19,082/- (Rs, Sixteen Lacs Nineteen Thousand and Eighty Twio Only) alongwith simpie 1.| Branch: New Tehri (330200) All part and parcel of Shop No. C-10, Bhagirathipuram, Tehr| (D) P‘f’ssess'm Date u/s 13(4) The Secured
interest @13% p.a. per annum from 11.08 2014 onwards untl recovery with cost of Rs. 19,000+ (Rupees Nineteen Thousand only). Borrower: Sh. Rahul Naithwal /o Sh, Garhwal, Measuring3.93Sq. meter. Property bearin ° SARFfAES' Act. 2002 . _ Creditors
2. And whereas the undersigned has ordered the sale of property mentioned in the Schedube below in satisfaction of the said Recovery Ramesh Naithwal, Add.: -Vill. Toddy, Boundaries: - East: New Tehri Ghansali Motor Road ! Na/tglr,ss?c;%f,?fff&nctsiw oli¢ (c) Bid Increase Amout
Cartificata. Patti- Shukalpur Bagi West: THDC Colony, North: Shop of Chamoli Electrical CYER R WITE
3. Notica is haraby givan that in absence of any osder of postponamant, the said proparty shall be sold by e-auction and bidding shaill take Bhagirathiouram. Distt TehriGarhwaI' South: Shop of Gupta General Store. (Sale deed registered on ) 1-3 3-1 s A) Rs.08.10 Lakh | o512 2023
place through "Onfing Electronic Bidding” through the website www.bankeauctions.com on 20.12.2023 between 11 a.m.to 12 noon Ut g o P | 24;124' B 7 13.08.2008 at sub Registrar New Tehri at Bahi no.1, zild nol in‘iér';; 2093 | B) Rs.0.81 Lakh From Not
with extensions of S minutes duration after 12 noon, if required p ara ta“/;ll . ’ -S"’]‘ R°"°"‘:1e’ 501and pages471to486atserialno. 1741). Property is + expenses " C) Rs. 0.25 Lakh 11:00 AM | known any
4  The sale shall be of the property of the CD{s) above named as mentioned in the schedule below and the liabilities and claims uarantor/Mortgagor: 5h.Ramesh | ownedby Sh. Ramesh Naithwal 5/o Pingal Dass Naithwal. CJRs.13,65,301.00 to
attaching o the said property, o far as they have been ascertainad, are those specified in tha schadule against each ot Naithwal S/o Pingal Dass Naithwal, Add.1: -Vill: - Toddy, Patti- Shukalpur Bagi, Bhagirathipuram, . interest w.e.f 01.10.2023 04:00 PM
5  The property shall be put up for the sale as specified in the schedula. Ifthe amount 10 be realized by sale is satisfied by the sale of a Distt. Tehri Garhwal, Uttarakhand-249124, Add.2: - Shop No. C-10, Bhagirathipuram, Distt. Tehri + expenses & Charges + Since NP
portion of the proparty, the saks shall ba immediately stopped with respect to the remainder. The sale will also ba stopped if, before Garhwal, Uttarakhand- 249124 D) 13.10.2023 |
auction is knocked down, E'IE?"E?T-'* W‘E“ﬁ_mﬁdli" the: said cerificate, interest costs (inchuding cost of the sale) are tendered to the officer [ TERMS AND CONDITIONS :The sale shall be subject to the Terms & Conditions prescribed in the E) Physical |
conducting the sake or proof is given fo his satisfaction that the amount of such certficate, interest and costs have been paid o the Security Interest (Enforcement) Rules 2002 and to the following further conditions: 1. The properties are being sold on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS" and
undarsigned. ; - crc . : sny ' x "WHATEVER THERE IS BASIS”, 2. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorized Officer, buf
6 Noofficer I:_Ir-'.:lﬂlﬁ_p::fsun._hamr!g any duty to perform in connection with sale, however, either directly or indinecily bid for, acquire or the Authorized Officer shall not be answerable for any error, misstatement or omission in this proclamation., 3. The Sale will be done by the undersigned through e-auction platform
Eﬂempttﬂacqmreany|ﬂ1Eﬁ35hﬂ1hE |:II'I:I|:I!3|15|'5':I|-I.'.|. g provided at the Website https://www.mstcecommerce.com on 05.12.2023 @ 11.00 AM to 04:00 PM, 4.For detailed term and conditions of the sale, please refer www.ibapi.in
7 Thesale shall be subjectto the WTT”'““‘E prescribed in the Second Schedule to the Income Tax Act, 1961 and the rules made there https://www.mstcecommerce.com, https://eprocure.gov.in/epublish/app & www.pnbindia.in. 5. For any query the Interested bider May Contact Sh. Mukesh Rautela, Mob
under and to the following further conditions: ' ) _ D b e ) T : ’
7.1 The particulars specifiad in the annexed schedule have been stated to the bast of the information of the undersigned, but the N0.7409435474. E-mail-cs8324@pnb.co.in  sTATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
undersigned shall not be answerable for any emror, mis-siatement or omission in this proclamation. D = _ . . . . .
ate:27.10.2023 :
7.2 Thereserve price below which the property shall nof be sold and the Eamest Money Deposii {EMD) are as under. iz bl Ul Authorised Officer, Punjab National Bank
3.Mo| Property particulars Reserve Price |Eamest Money Deposit (EMD) . = = .
g7 P ey e e 2 Tisna Sigieiel aa® q punjab national bank POSSESSION NOTICE
super area 33.0 sq. meters and covered area 71.53 5q. meters Bering partof | 35,00,000/- 3,50,000/- .. WO 7 gedis) - the name you can BANK upon! (For Immovable Property) (Rule 8(1))
TI[:I: ','Iﬂ:dp‘;ﬂm ;‘:1':" Sﬂﬂlﬂﬁ situated at Shakt Khand Il Indirapuram Whereas, been the Authorized Officer/s of the Punjab National Bank under the Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act,
ora il 2002, and in exercise of powers conferred under Section 13 read with the Security Interest (Enforcement) Rules, 2002, issued demand noticels on the dates mentioned against
. . . . : . [ P 9
7.3 The interesied bidders, who have submitted thesr Dids not below ihe reserve price, alongwith documents including PAN Card, each account calling upon the respective borrower/s to repay the amount as mentioned against each account within 60 days from the date of notice(s)/ date of receipt of the said
identity praod, address pmf. &tc.., and |n.1he caze of company, copy of resolution passed by the board members ufm&:umpany-:urany notice(s). The borrower having failed to repay the amount, notice is hereby given to the bamrower and the public in general that the undersigned has taken Symbolic
other decument confirming representationfatiomey of the company also latest by 18-12-2023 before 4.00 PM in the offica of the . ; 4 - : . : : :
Rec Officer-ll, DRT-Il, Delhi shall be ligible o participate in the e-auction 1o be held from 11,00 AM to 12.08 Noon on 20-12- Possession of the property described herein below in exercise of powers conferred on him under sub-section (4) of Section 13 of Act read with Rule 8 of the Security Interest
2023. In m] s bid is placed in the last 5 minutes of the closing ime of the auction, the closing time will be automatically get extended for 5 Enforcement) Rules, 2002, on the borrower/s in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will
minLtes. be subject to the charge of Punjab Mational Bank for the amounts and interest thereon. The borrower's /guarantor's /mortgagor's attention is invited to provisions of sub-section
7.4 The bidder(s) shall improve their offerin multiples of Re. 1,00,000 (Rs. One lac only). (8) of section 13 of the Actin respect of time available to redeem the secured assets.
7.5 The unsuccessiul bidder shall take the EMD directly from the Office of Recovery Officer-Il, DRT-I, Delhi/CH, La., SL-OL-RTGS- gl MName of Branch/Mama of Account! {5} Demand motice Date ;
NEFT PMT ENS D Alc no. 209272434 IFSC CNRBOD03038, immediately an closure of the e-auction sale praceedings. No. Name of Borrowers/Guarantorf Description of property Mortgage (b} Symbolic Outstanding as on
7,6 The Successful  highest bidder shall have to prapare Demand DraftPay Order for 25% of the bidisale amount, after adjusting the Morigagor & Address Possesslon Ly} Hale Of UEMIBID Natiok
EMD, favoring Recovery Officer-il, DRT-II, Delhi, Alc R.C. Mo, 21202017 by next bank working day i.e. by 04,00 PM with this Tribunal, 1. TP N Meer _ | Equitable Mortgage of House Nagar Nigam Mo. 74, Hall No. 57| (8) 15.05.2023 | Rs. 20,09,178.76 with further
fadfing which the EMD shall be forfeited Mfs Unique Collaction, Add 1.0 Housa No. 87, Maida Mohalla, Lal Kurli, Soti measuring area 33.79 sq. mt. Soti Ganj, Meenst Property in the| 1 55 10 2073 Interest woe.l. 01.05.2023 +
i ; ' : . : Lo Ganj, Mesrut- 250001, Add.2. F-177, Delhi Road, Ravinder Puri, Meerut- [ S M Sia Mahd. N B {b) 26.10. legal & other charges until
7.7 The successfulhighest bidder shall deposit. through Demand Draft'Pay Order favoning Recovery Officer-ll, DRT-II, Delhi, Alc R.C 250001, Sh. Mursaleem (Prop and Mortgagar). Add 1. Housa No. 87, Maida name of Sh. Mursaleem Vo Mohd. Naeem. Boundres are as payrnent in full
No. 212/2017, the balance 75% of the sale proceeds before the Recovery Officer Il DRT-II, Delhi on or before 15th day from the date of Mohalle. Lal Kurli, Sofi Ganj, Meerul 250001, Add.2. F-177. Delhi Road, | Under: East: House of Livakat, West: Rasta House of Hali Badhu
auction of the property, exchesive of such day, or if the 15th -::a:,rbcrﬂm::lag,rmamer holiday, then on the first office day after the 15th day Ravindar Puri, Meearut- 250001, Gali No. § feet wide, North: House of Ikram, South: Gali 6 feet wide.
alongwith the poundage fee @ 2%. uplo Bs.1,000 and @@ 1% on the excess of such gross amount over Rs 1000/~ in favour of Registrar, 7. | Branch: Garh Read. Mestut A Residential House bearing municipal Mo, 2200A, Part of House | (a) 11.07.2023 | Rs. 34,27,328.12 with further
CRT-1 Dethi, (In case of deposit of balance amount of 75% through post the same should reach the Recovery Officer as above), Mahd. Abdul Aziz {Borrower + Mortgager), Add.1. 220, Part of Plot No. 338, | No. 220, Constructed on Part of One Residential Plat bearing No. interest w.a.l. 01 07 2023 +
7.8 In case of default of payment within the prescribed perind, the property shall be re-sold, afler the issue of fresh proclamation of sale Zakir Hussain Colony, Meerut. Add.2. 331, Shorab Gate, Khaprail Wali| 338 consisting of minjumiey khasra no. 3682, situated at Zakir (b} 26.10.2023 |  |agal & other c:h_.sr'gia unt
The deposii, after defraying the expenses of the sale, may, ifthe undersignad thinks fit, be forfeited to the Govermnmeant and the defaulting Masjid, Meerut- 250002, Smt. Rukhsana Aziz (Co-Borrower), Add.1. 220, Hyssain Colony, Hapur Road, Meerut, Property in the name of AR A
purchaser shall forfeit all chaims to the property or to any part of the sum forwhichit may subsaquentty be soid. Eﬁ“ﬂf TET ?1*33% i‘:k'r Huzﬂﬁaﬁﬂ%ﬂ'ﬂ"'ﬁt Meerut, Add.2. 331, Shorab Gate, | pohd, Abdul Aziz S/ Late Abdul Gani. land Area measuring
8. The property is being sold on "AS 1S WHERE 15 BASIS™ & "AS 15 WHAT IS BASIS". aprail Wali Masjid, Meenut- 62.70 Sq. mis. Boundarias & dimansion: East Remaining Parl of
9. The undersigned reserves the right to acceptor reject any or all bids if found unreasonable or postpone the auction at any time without House N%E%ﬁmmzd;mzlga?& H;'”E?h”;‘_lﬁ?:g::;mﬁ‘gdi"-
Eﬁlgﬂlﬁ; ﬂﬂ}' Fe3s0n, Morth: =1 0 . mE o L 85 WIae.
SCHEDULE OF THE PROPERTY 3. | Branch: Multan Nagar, Meerut All the part and parcel of residential plot at khasra no. 866, | (a) 14.08.2023 | Rs. 6,86,624.33 with further
T . Brij 1 g i ind twef 01.08:2023 +
Revanue Details of any other| Claims, if any. which have been M/s Lala B S Marble, Through, (Proprietor) Sh. Brijesh Kumar, Khasta No. | measuring 75 Sq. yards or 62.71 Sq. Meter situated at Village (b) 27.10.2023 'I”E;m"*; e
Dascri of the P ba £oid assessed uponthe| encumbrance to | put forward to the property, 198, Indra Colony, Bagpat Road, Meerut-250001. Sh. Ravinder Kumar | piaivana, Baghpat Road, Pargana, Tehsil & Distt. Meerut. In the o AT in?ﬂ
SEpUc oT ¥ Fropeety o iy property or any |  which property |and any other known particulars Gautam (Mortgagor + Guarantor). S/o Balbir Singh, House No. 8, Khasra | q,mp of Sh, Brajesh Kumar Sio Sh. Balbir Singh & Sh. Ravinder
part thereof is Hable bearing on its nature and value No. 868, Mandani Kun|, Mallyana, Bagpal Road, Meerut- 250001, Sh. | gin0n 21y Sh. Balbic Singh. Boundaries & dimension: East: 15
Brijesh Kumar (Borrower + Mortgagor) S/o Sh. Bafbir Singh, Add.1. HOuse | foot thereafier plot of other, West: 15 feet thereafter 20 feet wide
Property bearing no. 505, entire ground floor {without Ma. & Khasra Mo, BEB, Mandani Kunj. Maliyana, Bagpatl Road, Meenui- Road, MNorth: 45 feet thereafter plot No. 6, South: 45 feet thereafter
roof rights) having super area E_:!J} sq. meters and Not Knowm Not Kn Not Kn 250001. Add.2. Rio Vilage Sisaula Khurd, Pragana _Mgerut. Tahsil & Distt. plat No. 4. (Mote Descriplion of the above property is as per sale
covered area 71.51 sq. meters Bering part of free hold own own Meerut. Sh. Deepak Kumar (Guarantor) S/o Ravinder Kumar Gautam, deed registered with office of Sub Registrar-lll, Meenut, District
property No. SK. /505 situated at Shakti Khand -li Add.1, 873, Ganga Colony, Maliyana, Meerut- 250001, Add.Z. HNo. 438, | o0 Bahi No. 1, Zild No. TB25, Pages 1-16 at Senial Na
Indirapuram Tehsil and district Ghaziabad Bhola Road, Multan Nagar, Meerut. 8127 on dated 17.05.2012).
Given under my hand and seal on 18-10-2023 Sd/- (Dattatrey Bajpayee) Recovery Officer-ll, DRT-II, Delhi Date: 27.10.2023 Place: Meerut Authorised Officer, Punjab National Bank

f‘i-man::i“.ep..in ; .. . .. . New Delhi : @ .
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B FAR 011—44789583, JAEIFE: www.giesl; ST ML cs@giesl.in STATEMENT OF STANDALONE AND CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED 30-SEP-2023
URed Soic &Y =T Tq g—iﬁ'ﬁ"T = (Rs. in Lakhs except Earning per Share data)
3G g AIfesd & Smar 2 & swuer aifdfm, 2013 (erfdfeee) @ awr 110 @ IFAR, HU (T§eT 3MR Particulars STANDALONE CONSOLIDATED
werrae) W, 2014 & 99 20 QIR 22 @ w1 ufed, o & A—awg W GO fRar SITar 8| 8 AN
BT @ TR, HUR 7 27 JACER, 2023 BT Hacl I IWRURDI B FelagIH AS & ARTH ¥ 25 AT, Quarter Ended Half Year ended Quarter Ended Half Year ended
2023 BT URCH doic AIfCH WOl 3R 9o &I B GRT IR fordl 8, Ral Ha ags! Usiigpd 8| I9d
SR e T R B <R sie S ot e et AR TR e RIS @ W 30-Sep-2023 | 30-Sep-2022 | 30-Sep-2023 || 30-Sep-2023 | 30-Sep-2022 | 30-Sep-2023
ﬁﬂj—c’ AT a%_ ez | TE Aq9F & A A frEfaRed sxaat & forg S disaRi vaay, fofics Unaudited | Unaudited Unaudited Unaudited Unaudited Unaudited
(‘BU") & SR B A ol S @ © 1 2 1 1 5 6 7
. | hedl BT IO — -
T TR & SaeT SR S IR T T & ST X SIS T o ST T d 10,/ = (Saer o Revenpe from continuing operations 841558 1.517.60 19,629.03 8.974.74 B.050.36 20,289.88
Wﬁf\) i Wj:ﬁ SN /- (_Qfﬁ o) N A Nat Profit/[Loss} for the period before tax | Before Exceptional Items and or Extraordnary items) from 7.730.46 1.002.79 18,225 .46 8.206.24 7 467 .56 18,734.94
2 | UL o ST RTAXT @ SIDA Hed @ SHTIGHINTT ol vHd X1 AYRT ol | AcdD 10 /= (ddel axd t.l]ll'ir'll..lin ﬂpErHﬁl}l‘ls
TR) TIF T 6. 1/~ (T BUA) J
1 Net Profit/(Loss) for the period before tax (After Exceptional ltems and or Extraordinary items| from 7,730.46 7.002.79 18,225.45 8,206.94 7467.56 18,734.94
@ U9 & Yol W # uRads & ARy <A continuing operations
* | PTAERT HIGRIAET SN X 8 e ol 3uXh «-Tl Net Profit!/(Loss) for the period after tax (After Exceptional ltems and or Extraordinary items) from 6,651.59 5,840.48 15,818.18 7.027.72 6,204.85 16,222.61
HIARE AWl & FATed (THRAIY) = 319 A= gRu= Ava 109,/2023 fei® 25 fdeR, 2023 © e continuing operations
iju:gz‘g % % |! f? grﬁ; ?rw %%li; q:r'éd% Hﬁlsﬁd ’“'éﬂr ﬁ;i;? ﬁ?ﬁgﬁ:ﬁ | il é hl.et Frn_ht.f[Lussr ’mr.the period after tax (After Exceptional ltems and or Extraordinary items| from - - - - - -
& HAGT BT MRDBR YhaR, 20 TR, 2023 Bl ATATAD Hel B FHIR TR S+Feb §IRT W Y gfeae discontinumg operations
2RI WR AT S, S s See > forg FuiRa we—sifh aRIg 2 | Met Profit/iLozs) for the period after tax (After Exceptional Items and or Extraordinary items} from continsing and B.651.58 5,840 43 15,818.16 102772 6,204.85 16,222 61
DIA T IR AR BT AT G e wx1 @ fore e R fedifored fafics discontinuing oparations
(TIeHEITer) @ da] off € | Hewl W ARy ® & 9 6 d-afeh waftar, 28 raqaR, 2023 (9T o.
00 §91) @I Y& BRM 3R AJAR, 26 TdER, 2023 (FMH 500 Fo) HI FAC R, D € s—arfeT Total Comprehenzive Income for the periodiComprising Profit!(Lozs) for the period (after tax) and Other 14.960.91 12, 367.59 a43,849.37 14,398.29 17.851.892 40,108.51
Aieyel e Bx fear S | Comprahenzive Income for the pariod)
B B Fowd ded (‘A9187) 7 999 HAR S S HUI, HU AT DI HAeW @ oy ddied - : :
(ERfeTEOR) B WU § e ok TREl TS F RAC S-AfT UBRT & A ¥ SF 990 @ Paid Up Equity Share Capital | Face Value Rs.10(- Per Share] 3,491.82 3.878.42 3.491.82 3.491.82 3,878.42 3,491.82
gii%&T%\’l Earning Par Share [ before Extraordi it i Rs. 10/ =T o ey [ e iy
THh AqUF A HU-I & dgarse I www.giesLin 3R T3al RIeaREs feuifved fafics ot arnm.g it i ?man aditiibin ] i, il i ik s
JevTse www.evoting.ndls.com 3R ¥id TaadSll # JeTse Wl SUALl € 8 HU b IR -Basic inot annualised) [* ) 19.06 15.11 4532 720,14 16.05 4648
I fiees fafice ok Jere Wie e & e fafice gdieg 2 | T eaidh [+
; Sore @1 R Tl e AT 9T BT 4 Pl @Ry R AR, 27 TER. 2023 Dikuted [nof annealisadh (%) 19.06 15.11 4532 20.14 16.05 46.48
DI I WY Ugel Wi YadDol W HINd BT S, S8 dO & R UG 8 3R BhicAgor Earning Per Share [ after Extraordmary items) lof Rs. 10/-each] obal (i el . Kol **
P Rud & Ay yelRia fey od €1 d9 @1 Jevse aﬁwwwgleslmeﬁ”\fﬁwﬁ?&ﬁﬁas—ﬂ : : =
Reifred ffies 1 Javee www.evoting.ndls.com TR | -Basic inot ennualised) [*°) 19.086 15.11 4532 20.14 16.06 46.48
T wewdl 1 3Pl @ or §—He uar Ui el fbn & S aTgee & & a4 e wut /emRee Diluted Inat annualised) (* *) 19.08 15.11 45,32 20.14 16.05 46.48
DI UH S—H HOBR AT S—HS TaT Golipd o |
T 1 o2 & A9l H, 3T www.evoting.ndls.com & STITARE JITAN R IUSTH YIRURBI & g Note:
FAR Y8 ST dTel U9 (YHUSY) SR IRIRURD] & oy —alfcT SUANTHdl Agefel @ Fehd & AT 1. The above is an extract of the detaied format of Quarterlylperiodical Financial Results filed with the stock exchanges under regudation 33 of the SEBI iListing Obligations and Disclosure Requirements) Requlations, 2015 as amended, The
022 —4886 7000 31X 022 2499 7000 TR Picd] B Thd & AT evoting.ndls.com W ?ﬂjﬁﬂ o | full tormat of Ouart erly(perodical financia! Results are available on the wehsite of the Company www vlstmanca,com) and on the website of the stock etchnngesviz.EEE Ltd fwww bseindia,com| and the Matsanal Stack Exchange of India
Ltd. jwwrwe.nseindia,com) and the Calcutta Stock Exchanps (wewe. csa-india.com), Thea specified rtems af the standard financial results of the Company for the quarter and the half yaar endad 30 September 2023 ara given abova.
&M rewRid 2. The abowe standalone and consolidated unaudited financiad results tor the quarter and the half year ended 30 September 20023 weere approved and taken on record in the Board Mesting held on 26, 10,2023 affer being rewiewed and
fafies @ forg recommended by the Audit Committes on the same date and have been subjected to limited review by the statutory auditors of the Company.
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